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DR K L RAO: There is no par
ticular question The hon. Member 
has only said that I should see that 
the dispute is settled as early as 
possible

12 45 hrs.
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MR. SPEAKER: The Minister is
making a statement. I have receiv
ed an intimation.

SHRI SHYAMNANDAN MISHRA. 
(Begusarai): Our submission is only 
this. The hon. Minister should not 
be allowed to get away by merely 
making a statement I have receiv- 
to have an opportunity to discuss it 
to some extent
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MR. SPEAKER: This morning, the 
very first notice that I received was 
from the hon. Minister that he want
ed to make a statement on the power 
crisis.

SHRI H. N. MUKERJJEE (Calcutta- 
North-East): You can allow Mem
bers to ask some questions. You can 
make an exception in this case, and 
ycu can allow Members to ask some 
questions after the statement.

MR. SPEAKER: The hon. Minister 
shoald have the opportunity to let us 
know the position, because the people 
must be expecting that the hon. 
Minister would come out with some 
statement. If, after that, hon. Mem
bers v'hink that we should have the 
call-atiention, I have no objection. 
(Interruptions) .

MR. SPEAKER: Shri S. M.
Banerjee may kindly sit down. First, 
let the hon. Minister make a state
ment. After that, I can allow the call- 
attention But I shall find out 
whether any call-attention-notice has 
been tabled for today, (Interrup
tions) m
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MR. SPEAKER: I am prepared to 
allot one hour tomorrow, so that hon. 
Meml ers can put questions. (Inter
ruptions).

MR. SPEAKER; I am not listen
ing to any hon. Member. Shri S. M. 
Banerjee may also kindly sit down. 
I am not prepared to give any ruling 
on it just now. (IntemipSton*).

MR. SPEAKER: ‘ The hon. Minister 
will make the statement, and after 
that, I shall see whether to allow the 
call-attention or allow a one-hour dis
cussion on this.

SHRI FRANK ANTHONY (Nomi- 
nated-Anglo-Indian); Not one-
hour discussion; at least you must 
give some time .for the discussion, 
because the matter is scandalous* 
Some people near and dear to us are 
really in danger of dying. (Inter
ruptions) .

MR. SPEAKER: Shri S. M.
Banerjee may kindly sit down now. 
He may say whatever he wants dur
ing that discussion, not now. (Inter
ruptions) .

MR. SPEAKER: Shri S. A. Shamim 
may kindly sit down now. I have 
not allowed him.

12.55 hrs.
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CAG o f  I n d ia ’s  R e po rt  1971-72. U n io n  
G o v e r n m e n t  (C iv i l ) R ev en u e  Re

c e ipts ,  VOLS. I AND II

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): I beg to lay on the Table, 
under article 151 (1) of the Constitu
tion, a copy of the Report of the Com
ptroller and Auditor General of 
India, for the year 1971-72, Union 
Government (Civil) Revenue Re
ceipts—

(i) Volume I—-Indirect Taxes, 
and

(11) Volume II—Direct Taxes. 
[Placed in Library. See No. 
LT-4867/73.]
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